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e | The subjact matter of chﬁllémer in %ﬁﬁ
C.A, is order dated 21.10.1993 whereby ﬁ“ha’ applii&'ﬁm
has been put under suspension in cbnta,mpi*hi on Elf'

initiating departmental proceeding.

"""

order dated 21-10-1893 (.Hnna,xur' f. T’ha ralief‘

!
claimed in the 0.A, is that the auspanainn order ha :

-

quashed and respondents be directed to allow duty .-:l-@‘-T =
the applicant and pay full salary and allnuanr.:aa an‘

the period of suspension.

s The order of suspension passed by a nnﬂyEsF”
.!}- 7% autho: ity in contemplation of initiating diﬁcfﬂlfi, a-“’"
{

-

proceeding being in the nature of :lntal‘lrndﬂﬁ;u"rﬁjm % .,w,

generally not interfered with by the Ehn‘akgﬁ *ul!_ﬂk hL*-l;‘»

is found 7=t on the basis of the facts Eﬂal} .ps;_il‘lﬁﬂi 2O ,

""':_"4 J‘@laqt A

%2 no misconduct or other irregularity : R cen B S 2o

sa8id 4Ap-hagve made out or the charges cﬁ@}é’ n| =‘ﬂl:='- iai"- d are :]" { 'i’“.'- L v
contrary to any law. The learned E‘augagﬂ '}L.,r"L ne

applic ant aiie urged that although mng%. 13‘:u+ month
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have passed}éb no chargesheet as yet has been
A : cserved upon him and as such the order putting the '

applicant under suspension deserves to be quashed.

It is true that the chargesheet should normally be

served within 3 months R xke from the date of suspensior
and the disciplinary proceeding be brought to a
conclusion expeditiously., The scope of judicial
review being very limited in matters of departmental
inquiry in general and interlocutory order in partindem)f
‘ Hﬁjgre not inclined to interfere with the order of !
suspension at this stage. The learned counsel for
the applient has drawun our attention to the order
passed by this Bench of the Tribunal in U,A. No.

445 of 1992 in a similar matter in which the respondents

were directed to serve chargesheet and conclude the

O
5\ inquiry uithinJSpECifiEd Xx period.

4. We have given anxious consideration to the {1
arqument advanced by the learned counsel for the

3 :
applic ant and EFUSEd the judgement and order of
This Tribunal in 0.A., Bo. 445/92.
In view of the discussions made above, we

S

dispose of this application & the admission stage

itself with the following direction;

The respondents are directed to serve
chargesheet on the applieant within 2 months f rom
the date of receipt of the copy of this arder calling
upon the applicant to submit his Uritten Statement b
of defence within one month and thereafter, copplete

the inquiry within 3 months from the date of Rxxex
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admission x.,: LJ:L itself with the above direction.
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